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Mr. Speaﬁr : Now, the Chief Minister will make obituary references.
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%1856, Sh, Padam Singh Dabiya : Will the Minister of State for Revenve
. be pleased to State whether it i a fact that the State Government has reduced the
siammp oty in the Urban and Rural Areas; if so, the effect thereof on the State
Bxchequer?
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Construction of Over Bridge

#1853, Sh. Nishan Singh : Will the Chief Minister be pleased to state
whether there is any proposal under consideration of the Gevernment to Constract
over bridge on the Railway Crogsing on Hissar-Patiala road at Tohana; if so, the
details thergaf ?
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Strengthening of Transmission System ,

*1855. Sh. Ramesh Kumar Khatak : Will the Chief Minister be pleased to
state the steps taken or likely to be taken to strengthen the transmission system in
the State 7
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Repair of School Buildings

*1857. Sh litaRam: Wﬂj the Mmmer of State for Educatmnbﬂ pleasad
to state whether there is any pmposal under consxderattcm of the Government to.
repair the school buildings m the State, if so, the details therenf .
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Old age/Widow pension

*1878.  5h.Bhagi Ram : Will the Minister of State for Social Welfare hn.
pleased to state.

{a} whether there is any proposal under consideration of the
" Governinent {o increase the amount of old-age pension and widow
pension; and
() if' 40, the details thereoftogether with the time by which the aforesaid
proposal is likely to be implementad 7
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Providing of Un-employment Allowance
*1858, Sh. Rambir Singh : Will the Chief Minister be pleased to state -
(2) whether there is any proposal under consideration of the

Government to provide Un-employment Allowance to the
unemployed persons in the State ; and

(b)Y if s0, the details thereof ?
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Providing of Benefits to Blind/’!’landicapped pErsons

#1877, Sh. Balbir Singh : Will the Minister of State for Social Welfare be
pleased to state whether the State Govt. has made any annpuncement to provide
benefits to the blind and physically handicapped persons in the State: if so, the
details thereof ?
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Water Supply Schemé of Gohana

+1860.  Sh, Ram Kuwar Saini : Will ﬂ1q,C1ﬂef Minister be pleased to
state the time by which the construction work of Water Supply Scheme of Gohana
it likely to be completed together with the expenditure to be meurred thereon ?
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Swasthay Aapke Dwar

*1859, Sh. Bishan Lal Saini ; Will the Minister of State for Health be
pleased to state the nurnber of medical camps organised and the nuraber of patients
examined/ benefited under the ‘Swasthay Aapke Dwar’ Programme in the State ?
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Repair of Damaged Roads of Yamuna Nagar Constituency
*1865. Sh. Malik Chand Gambhir : Will the Chief Minister be ploased to
state— ‘ :
{a) whether there is any proposal under consideration of the
UGovernment to repair the damaged roads of Yamuna Nagar

b
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road to Khajori-Jathalanza; and
() ifso, the time by which these roads are likely to be repaired?
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. Uperadation of the post of school Jecturers
+1869, Sh. Sher Singh : Will the Minister of State for Education be pleased
to state—

{(z) whetherit1s 2 fuct that the dcclaratmn in regard to upgrade the post
of School Lecturers as Gazetted was made by the Chief Minister
during the year 2002; and

(b) if s, the time by which itis likely to be fulfilled ?
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Repairing/Re-carpeting of Nilokheri-Kaul Road

+1864. Sh. Dharam Pal (Nilokheri) : Will the Ciief Minister be pleased 1o
state whether there is any proposal under consideration of the Governroent to
repair/re-carpet the Pebwa road i.e. from Nilokberi to Kaul; if 5o, the time by which
the repair of the said road is likely to be completed ?
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Number of Old-Age Pensioners

+1868. Sh. Ramesh Kumar Khatak : Will the Mimister of State for Sm:xal
Welfare be pleased to state the total number of persons getting Old Age Pension
in the State as on 31-10-2004, 30-6-1999 and 31-3-1996 together with the amount
spent thereon during the said periods separately 7
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1001-1002 n4000 ois
1992-93 7,37,000 71.33
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31-3-96)
1996-97 696,000 83.86
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Betifng-up of 32 KV sub-station st vllage Klvurens
*1F61. Sh. Iila Ram 1 Will the leaie:t‘ Minigter be pleased to siate—

{a) whether there is any proposal under consideration of the
Government to set-up 33 KV Sub-station in wi;ag_.,e Khurana in
Kaithal Constimency, Disy Kaithaly and

{t) if so, the time by which the aforesaid pmpusm r; M{my’ m h&
implemented ¢
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Repajr of Roads

*1866. Sh. Malik Chand Gambhir : Will the Minister of State for Urban
Development be pleased to state the time by which the damaged roads within
the Yamuma Nagar Municipal Hmits are likely to be repaired ?
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Vacant ];msts of School Teachers

*1870. Sh. Sher Singh ; Will the Minister of State for Fducation be
pleased to state the district wise number of posts of teachers (Category-wise/
subject-wise) in Government schools lying vacant in the State at present ?
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Atpage 689 of the book Kaul & Shakdhar, it ns mentioned -

“The expression ‘before the commencement of the sitting’ means a
reasonable time before the commencement of the sitting, A notice of No-
vonfidence motion which is required to be given before the comuencement
of the sitting on the day on which the matter is proposed fo be raised in the

. House has to be given by 10.00 hours on that day, i.e. an hour before the
commencement of the sitting. Such. notice, if received after 10 hom-s, ig
valid only for the next sitting.”
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Mr. Speaker : This is the Practice and Procedure of Parliament.
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Mr. Speaker ; Under Rule 119 of the Rules of Procedure and Conduet of
Business in the Haryana Legislative Assembly, in case of doubt as to the
interpretation of the rules, the decision of the Speaker shall be final, @9 £,
e & (o) e aree, I e § Ay frae o oea £ 1w R e
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e aror FOE Tvea  anme A=tEy, F amust wer 65 (1) of the Rules of
Procedure and Conduet of Business in Haryana Legislative Assembly 95 77 4
= E)

“63 (1) A motion expressing want of confidence in, or disapproving the
policy ina particular respect of a Minister or the Ministry as a whole, may be made,
subject to the following restriction, namely -—

{a) leave to make the motion must be asked for afier questions and before
the business on the list for the day is entered upon.”
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von fhe no-condidenss motion notice. So,it should be
wken up now as per the mlkes, I vou dom’t g0 89 per the mles hem it is another

matier,

i memw By, ser e R R R it e m e T
W s ey =R e

Capt. Ajay Singh Yadav : Speaker S, it s given in the ales that *befor e the
bitsiness is entersd upon” and it is very clear Whether itigin ordoror oot P T it is
not in order then vou say “I reject it”, if it iz in order, then you should accept it.

Mr. Speaker : As per Practice and Procedure of Partiament, where the mie
is silent, the Speaker can give the interpretation,

Capt. Ajay Singh Yadav : Speaker can give inmrpretaﬁmi as what he feels.
My Speaker 1 This is as per Practice and Procedure of Paxliaiﬁent.

Capt, Ajay Singh Yadav : Tt is given very clear in the mles That may be
exception. But here it is given in the rules.

Dr. Raghubir Singh Kadian : Buthere the necessity arises to take it up fitst,
Capt. Ajay Singh Yadav : Six, you have to work as per the Rules Book.

Mr. Speaker ; Rule is silent.  have followed by the Practice and Procedure
of Patlizment

Capt. Ajay $mgh Yad.w But you are hot following. Youa should o as per
the rules.

Mr. Speaker Roule iy 3xlf:nt Thave to follow by the Practice and Procedure
of Parliament.

Capt. Ajay Singh Yadav : Have you been following the precedents earlier
alyo? ’

Mr. Speaker You please read page 689 of the Practice and Procedwme of
Parliament. It is cleasdy mettioned Here -—

“Before the commencement of a Session, 3 notice can at the earlisst be
given after a date and time fixed o advance by the Speaker and notified in the
Bulletin. Notice can also be given for a future date.™

Dr, Raghavir Singh Kadian : It is nota notice of ne-confidence motion,
You tell where it is written,

Capt. Ajay Singh Yadav : It is a no-confidence motion. If it is a notice then '
tell me whers it is written. Please don’t misguide the House, Don't mislead the
House. It is not 2 notice, It is a no-confidence motion.



14939 By By @ i PR, e

Sic THAIY 16 T|ISAR A H R s A% 4y

Byes 9o (oo woTT D) | way wWEY, wEE W o @ @ ¥ aw
At P IR Y S i e SE ves R i e

aﬁmm HICA ot + 7 At aer & 7w Rwnd adt umriﬁfm
vg;:ﬂw%wﬁxrm Kk ke k|

oY perieq - Wﬁﬁﬁmwﬂamﬁﬁmwvﬂw “dt R
e | (3R ) e TEd, o He ot o e i § wed amd faran & Hifew o
ﬁ%"mﬁ%ﬁﬁrm[mq%ﬁmﬁ%l T o o & Swet v I

ﬁwmm%m maﬁﬁmﬁﬁfwwwﬁﬁrm%i

 Mr. Speaker : You have written in its subject “Notice of po-confidence

motion”. And you have also put your signaturcs on it. And 2 notice of no-
confidence motion which is required to be given before the commencement of the
sitting on the day on which the matter is prepared to be raised in the house has to
be given by 10 hours on the day i.¢. one hour before commencement of the sitting.
(interruptions)
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. Capt. Ajay sﬁltgh'Yédav  Speaker Sir, You are the custodian of the House.
So, you have o clear the thing, (Intermiptions)

* Nt recorded as ordered by the Chair,
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“Yeave to roake the motmn it be agked f‘or after questions and before the
business on t'he list for the day is cntared upon.”

[ have given you the motice befﬂra the business was entered upon. When
itis given clearly in the Rules then-whex ‘s the Jacyma. 9 TR T T E |
(Interruptions) Then it should have been given.in our Rudes. If you bave not given
it i the Rules then it is Yous fault. You should work as per the Rules of Procedure
and Conduct of Business in the Haryana Legislative Assemnibly. at 35 Nothing
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mentioned -

“In case of doubt as to the jntérprmtaﬁon of the rules, decision of the
Speaker shall be fina), o ‘

There is not doubt because it is given very clearly. Wheﬁ’it is givcnxéy
clear by that “before the business is entered upon’, then where is the doubt. Rule

. 119 is applicable only when there is a doubt.

At areagt : s o7 forer om gAY T T T g
“Motion of Confidence and No-Confidence™ in the Council of Ministets,

The expression ‘before the commencement of the sitting’ means a
reasonable time before the commencement ofthe sitting, A notice of No-Confidence
motion which is required to be given before the commencement of the sitting on
the day on which the matter is proposed to be raised in the House has to be given
by 10.00 hours on that day, i.e. an hour before the commencerent of the sitting.
Such notice, if received afier 10.00 hours, is valid only for the next sitting,
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( At this stage, a1l the members of the Indian National Congress Party
present in the. House followed by Sh. Karan Singh Dalal, a member of the
Republican Party of ndia, Sh. Jagjit Singh Sangwan, a member from the Nationalist
congress Party and 5/5hri Dev Raj Dewan, Rajinder Singh Bista, Jai Parkash
Gupta, Bhim Sain Mehta, Tejvir Singh and Udai Bhan, Independent Members
staged 2 walk out as a protest apainst the Hon'ble Speaker’s decision not agreeing
with their plea to take up the notice of no-confidence on priority.)

HiYoTg
(%) SreEr BT
(1) St & ARSI

Mr. Speaker : Hon'ble Members, under rule 13(1) of the Rules of
" Procedure and Conduct of Business in the Haryana Legislative, Assembly. I
pominate the following members 1o serve on the panel of Chairpersons —

IShri Bhagi Ram, M.L.A.
2. Shri Puran Singh Dabra, ML.A.
3. Shri Anil Vij, ML.A.
4. Shri Balbir Pal Shah, M.L.A.
(ity efenst Wil

Mr, Speaker : Hon'ble Member, 1 aorinate the following members to

serve on the committee on Petitions under Rule 303(1) of the Rulés of Procedure
and Condusct of Business in the Haryana L egislative Assembly.
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1. Shri Gopi Chand Gahlet, Ex-Officio Chairperson
Deputy Speaker

2. Shri Ram Bhagat, ML.A. o Member
3. GheiPuran Singh Dabra, MLA. - Momber
4, Shr Tashir Mallons, MUL.A. Mesmber -
5. &hei Jitender Singh Makik, MI.A.  Member~

(i) w2 ke

Mr.Speaker : Hon'ble Members in pursuance of Rule 8(2) of the Hayana
T esiclarive Assembly (Disgualificarion of Members on {3tonnd of Defection }
Rules, 1086, I have to report that Sirvshri Daryab Singh and Moola Ram, MLAs
have becoms subiect to disqualiﬁ&gtiqﬂ_‘ﬁdm the membership of fie'Haryana -
Vidhan Sabha w.e.f. 5.11.2004 under the: itih Scheduie 1o the Constitution of -
Tadia, on the petition filed by Sh. Nafe Singh Rathi ML.A. ‘

(iv) gfeamen & e S ES AR o
® B
Wir, Speaker ¢ 1 read out the following message. &a'te.%d 26tk November,

2004 from the Governor of Haryana, returning the Haryana Manicipal
{Amendment) Bill, 2004. A o T

“1 AR. Kidwai, Governor of Haryana having considered the Haryana
Municipal (Amendment) Bill, 2004, which was submitied for my assent under
the provisions of Article 200 of ' the Congtitution of India, do hereby dirsot in’
pursnance of the proviso o Article 200 of the Constitution that the Bill be remrned
to the Legislative Assembly of the State of Haryana topather with 2 message to
seconsider 1t keeping in view of the following fatts - e

] The Bill doss not seem to have considered the effact of the proposed
amendment under which the newly slected members of the
Municipalities, though having been declared, etécted, would be
grevenid from holding office for an-unnspatly-long period Le. ol
the publication of fheir names in the official gazette; thus creating
a possible scenurio where two individuais-conld be treated a8 clects
representatives, leading 1o an unprecedented and anomalous
situation which would have 0 the dé facto resuit of curtailing the
term of the carlier elected representative.

9. The Bill also does not seem to have considered a period of 45 days
in normally required for conducring Municipal elagtions. In 1994
and 2000, the State Blection Commission took 49 and 41 days
respectively to complete the process of Municipal elections. In the
case Punjab Panchayati Union Versus State of Punjab and others
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(teported as AIR 2002 Punjab & Haryana, Page 356), the Hon'ble
ﬁign Couri of Punjab & Haryana has held as foliows

.. on & combined reading of the provisions in Section 29, 29-A
and 209 alengwith part I of the constinution, it appears
that the Stste Government can initaw process of elactions

' prior i the date on which the tenn of the existing Panchayats
15, due: to expire. How muwch-prior 7 It would depend upon
the situation at a particular point of time. The Constitution
and the Act'do not presoribe any period. Thus, no hard and
fast rule can be laid down, Normally, the period shall only
Yo suok g0 shay, of nacsssity, be' ::e::da:" by the awharity o
comple:wu ihe process of election ..

The abive. mantwuaa fac:ts make it evident that as per the existing
provisions of the Haryana Mumupal Act, 1973, the process of election can be
satisfactorily conducted without ntroducing the pronosed amendment™, -

(b

Mr. Speaker : { tead out the followmg mESsage dated 26th November,
2004 from the Governor of Haryana, returning the Haryana Mumupal Corporamn
(Sa*:cc:nd Am&ndfnen*} Bi!!, 2004, .

“I, AR K:dw.u Gﬂ\’ﬂmm}: of Haryam hawng considered the Haryana
Municipal Corporation (Second Amendment) Bill, 2004, which was submitted
for my assent under the provisions of Articie 200 of the Constitution of India, do
twreby direct in pursuance of the proviso to Article 200 of the Constitution that
the Bill be retuined to the Legislative Asseinbly of the Staie of Haryana togeiber
w1th 4 me'-;sage to reconsider it keepmg in view of the following facts i— ‘

“1  The Bill ﬁc}cs aot seem to have considered the effect of the
proposed amendment under which the newly elecied members of
the Municipal Corporation, though having been declared elected,

wouid’ be prevented from holding oifice for an unusually long
period i.e. till the publication of their names in the official gazette;
thits creating a possible scepario where two individuale could ha
treated as elected representatives, leading 1o sn ynprecedented and
‘anomalous situation which would have 1 the de facto resuli of
Curtailing the term of the carlier elected’ re:presematwe

2. The Bill also does not seem to have considered aperiod of 45 days

- 1% requirsd for conducting Municipal Corporation elections. In
1994 and 2000, the State Election Commission took 44 and 42
days, respectively to complete the process of Munisipal Corporation
elections. In the case Punjab Panchayati Union Versus State of
Punjab and others (reported as ATR 2002 runjab & Haryana Page,
356}, the Hon ble Tiigh Court of Punjab & Haryana has held ag
follows -—
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. on a combined reading of the provisions in Section 29, 20-A
and 209 wlongwith part [X of the Constitution, it appears
that the State (}ommme:n’é can initiate process of elections
prior to the dats on which the term of the existing Panchayats
i3 due (o expire. How much prior ? It would depend upon
the situation at a particular point of time. The Constitution
and the Act do not prescribe any period. Thus, no hard and
fast e can be laid down. Nommally, the period shail only
be such as may, of necessity, be needed by the autimrity ia
compleie the process.of election ....™ '

The above mentioned facts make it evident that as per the éﬁcistin‘g
provisions of the Haryapa Municipal Corporation Act, 1594, the prosess of
election can be sausfagtmily conducted without introducing the proposed
amendmen ‘

My Speaker : : Hon'ble Members, Iread out the foIloWi'ng message dated
26th Novembey, 2004 from the Governor of Haryvana returning the Haryana
Panchayati Raj (Second Amendment) Rill, 2004,

“I. AR, Bidwal, Governor of Harysna having considemd« the I“Ia;tyana
Panchayati Raj (Second Amendment) Bill, 2004 which was submitted for my
assent under the provisions of Article 200 of the Constitition of India. do hereby
direct in-pursuance of the proviso to Article 200 of the Constitution that the Bill
be returned to the Legislative Assembly of the State of Haryana togelbar wﬂ;h a
message o reconsider it keeping in view of the following facts -

“1. The Bill does not seemn to have considered the effect of the proposed

amendrment under which the newly elecied members of the

. Panchayati Rajbodies, though having been declared elected, would

'be prevented from helding office for an unusaally long peried 1.e.

till the publicaiion of their nameas io the official gazette; thus

creating a pogsibie ssenario where two individuals could be ireated

s clected representatives, leading to an snprecedentod and

" anomalous sitiation which would have to the de facto resuit of
curtaiting the ferm of the earlier clected representative.

o)

The Bill slso does not szem to have considered that & period of 28
days is normally required for conducting Panchayat slections. In
1994 and 2000, the State Election Commission ook 21 and 23
days, respectively 1o cornplete the process of Panchayat elections.
In the case Puniab Panchayati Union Versus State of Punjab and
others (reported as ATR 2002 Punjab & Haryana, Page. 356), the
Hon'ble High Court of Punjab & FHarvana has held as follows -

-ona combined reading of the provisions in Section 29, 29-A
and 209 alongwith part IX of the Constitution, it appears
thai the State GOv@:mrnem can inifiate process of elections
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prior to the date on which the term of the existing Panchayats
iz due to expire. How much prior 7 It would depsnd upon
the situation at a particular point of time. The Constitation
. 2nd the Act do not presotibe any peried, Thus, ne haed and
.- Tast ruie can be iaid down. Normally, the period shall enly
;be such as may, of necessity, be needed by the authorty w
. complete the process of election 0

Therefore, the existing provision of Section 161(D(1) of the Haryana
' Panchayati Raj Act, 1994 is more than adeguate o ccvmpleLe the process of election
and to meet any e:mgency whatsoevet,” ‘
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Mr. Bpeaker : Now, the Secretary will make announcement, '

- wﬁm:m,ﬁﬁﬁéﬁ?ﬁaﬁﬂﬁ#mﬁmw.wmﬁmwﬁ
s Rreray, 2004 3 gy e & wiler fe o g e ov sremre agten A afy g
& &, we] vnn @ AW W REE | -

Sepiember Session, 2404

“1.,  The Punjab Surgarcane (Regulation of Purchase and Supply)
Huarysns Amendment Bill 2004,

2. The Punjab Shops and Commercial Establishmenis (Haryana
Amendment) Rill, 2004,

3. The Harvan Urban Development Authority (Second Amendmeny)
8ill, 2604,

4, The Barvana Relief of Agricultural Indebtedness {Ame:ndmam.)
Bill, 2004, e

Torer e weargortt e ot e fodd

‘ Mir. Speaker ; Hon bie Members, now I report the time tabie of various
business fixed by the Business Advisory Commities.

“The Commities met ai 11,30 AM. on Wednesday, the st December,
2004 in the Chamber of the Honble Speaker,

The Comunittee recommends that unless the Speaker otherwise directs,

the Assembly whilst in Session, shall meet on Weadnesday, the 18t December,

2004 ar 200 PM, and adiourn at £30 PM. without gquestion bsing put. Op
Thursday, the 2nd December, 2004, the Assembly shall mest at 930 A M. and
#diourn after the conciusion of the Business entered in the List of Business for the
day.

The Comminee, afier some discossion, further recommends dhat the
Business on the 1st and 2nd Dewmbm- 2004 be transacted by the Sabha as
follows :-

i

Wednesday, the 15t Dacember, 2004

Obineary References,
{2.00BM)

2. (uestions Hour.

3. Presentation and adoption of First
Report of the Pusiness Advisory
Committee.

4. Papers to be laid/re-laid on the Table
of the House.
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5. Presentation of four Preliminary
Reporis of the Commiites of
Privileges and extension of time for

the presentation of finai reporis
thareon,

& {iy Prescntation of Supplementary
Esthmaies for ihe vear 2004-2005
{First Instabment) and the Report of
the Estimates Consnittee thereon.

- {ii} Disgussion zond Voting on
Supplemnentary Estimates for the
year 2004-2005 (First Instalment).
7. Legisistive Pusiness.
Thursday, e 2nd Decetrber, 2004
Tyl A “‘J’ A
\ Foau s L-J

—

Cuestions Hour
2. Motion under Rule-121 for

suspunsion of Bule-20.

3. Motion under Rule-15 regarding
Non-stop stiting.

4, Motion uader Rule-16 regarding
adjouriment of the Babba sine-die,

‘_ s, Papers to be laid, if any,

6 The Haryana Appropriation Bill,
2004 in respect of Supplementary
fisthmaies for the vear Z604-2005
{First Instalmont}.

7. Legislative Business, if any.
8. Any other Business.”

Mr. Speaker : Mow, the Paramentary Affars Mimster will tnove the motien
that this House agress with the recommendations contained in the Firsr Renort of
the Business Advisory Commmittes.

Finanee Minister (Prof. Sampat Singh) : 5ir, 1 beg to move-

That this House agrees with the reconmmendations contained in the
First Report of the Business Advisory Commitiee.

Mr. Speaker : Motion moved—

That this House agrees with the reconmmendations contained in the
First Report of the Business Advisory Commmittes.
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Mr. Speaker : Questionis—

That this House agrees with the recommendations contained in the
First Report of the Business Advisory Committee.

The motion was carried,

e Bl Hoi U T YT [ G B0

Mr, Speak@:r Now, a Minister will lay/re-lay paper's;”dn the mbl&-c»f the.
House, Con

P*na':s:e mesta:r {me E‘mmpa* Smgh} Sir, Iheg to re-lay on the Table o
the House :—

.The.‘E:;c'is.@.&. Taxation Department Notification No. 8.0. 1/HLA,
20/1973/8.-64/2003, dated the 7ih February, 2003, regarding the
Haryana General Sales Tax (Fitst Amendment) Riles, 2003, as

-+ required under-section 64(3) of the Haryana Genera) Sales Tax
At 1973

The Excise & Taxation Department Notification No, 8.0, 32/H A
20/1973/3. 64/2003, dated the 11th March, 2003, regarding the

- Haryans General Sales Tax (S8econd Amendment) Rules, 2003,
as required under section 64(3) of the T-Iaryana (reneral Bales Tax
!" (Ratis ;.973

* amﬁrmmmﬁwé%&ﬁ#mwa
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The Excise & Taxation Departmen: Notification No. 5.0, 36/H.A,
20/1973/5. 64/2003, dated the 26th March, 2003, regarding the
Harvana General Sales Tax {Third Amendment) Rules, 2003, as
required under section 64(3} of the Haryana General Sales Tax Act,

97,
- The Fxcise &Taxahnuﬁapamnenﬂ\?wuﬁcanunl\m 3.0.132/HA.

13/20{}0/5 26/2003, dated the 318t Ootober, 2003, regarding the
H«rym AT 081 Afea Developtent Tax {Amendment) Rules, 2003,
as reqmred under section 27 of the Haryana Lmal Atea
Deveaﬂ‘;wriﬁﬂi Td")s Af, .é.‘.ﬂ.--.i

The Excise & Taxanon Depaﬂment Na:)!:tf cation Mo, ‘3» 0, 135/HA,
13/2000/873 1/2003, da*ed the 13th November, 2003, regarding
amendment ip the Haryana Govt. Bxcise and Taxation Department

Notification Ne. 5.0, 11/H.AL 13/2000/3. 11/2003, dated

27th January, 2003, as required under section 27 of the Haryana
Local Area Developrasnt Tax Act, 2006,

The Exoiye & Texation Department Nm.f cation Nm' g D !O/H A,
13/2000/5. 11/2004, dated the 22nd ~anuvary, 2004, "ega;dmg
exemption/reduction of Tax with eifect from 22nd 7 Janwmary, 2004
payable under the Faryana Docal Ares Development Tax Act, 2000
in exercise of the powers.conferred by section 11(1) of the Act ibid
and all other enabling powers and in supersession of all previous

- notifications iysued in this behalf, as required under section 27 of
the Haryana Local Area Development Tax Act, 2000

The Bxrise and Taxation Department Notification No. 8.0, 11754,
13/5. 1172004, dated the 22nd Fanwary, 2004, regarding the
 amendment in Haryana Governmeni Excise and Taxation Deparment

. j"fNohfxcah-T% Moo 2.0 TIEHA L I/2800/5. 11/2000 dated

04k September, 2000, as required under section 27 of the Harysps
Local Area Development Tax Act, 2000,

The Excise and Taxation Departmeit Notification No. S.0. 12/H A,
13/2000/5. 3/2004, dated the 22nd Fapvary, 2004, recarding
specification of ratey of tax on entry of goods into loca area except
those specified in schedule-A appendead 1o the Haryana Tocal Area
Development Tax Act, 2000 in exercise of the powers conferved by
section 3{1) of the Act ibid and all other snebling pawers in this
behalf and in supersession of Haryana Government Excise and

Taxation Department Notification No, 5.0, 9/H.A. 13/2000/8. 3/2003,
" dated 27th T amuary, 2003, as required under section 27 of the Haryana
L.ocal Area Development Tax Act, 20660,

- The Parliamentary Affairs Departent Notification No. 8.0. 45/
LA 9/1979/5. 8/2004, dated the 20tk April. 2004, regarding the
Haryana Legislative Assembly {Facilities to Members) (Second

3
-
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Amendment) Rudes, 2004, as required under section 8(3) of the
Harvana Legislative Assembly (Facilities to Members) Act, 1979,

The Education Departrment Notification Mo, 8.0, 22/H.4A, 17/1099/
. 24/2004, dated the 20th February, 2004, regarding the Haryana
School Educadon (Amendment) Rules, 20054, a3 required winder
section 24(3) of the Haryana School Education Act, 1995,

Thc Education Departiment Notification Ne. 8.0, §7/H.A. 12/1999/
8. 24/2004, dated the 11th Avpnat, 2004, regarding the Harvana
Sehoel Dducation (Second Amvendroent’ Bulas, X004, 25 voouived

under section 24(3) of the Haryana Schosl Bducation Act, 1995,

Finance Minister (Prof, Sampat Singh} ; Jir, Theg to lay on the Tehle of _

the Hounse—

The Parliamentary Affairs Department Notification No. 8.0. 153/
HA 9/1979/8s, 3'3&&8/20&4 dated fhc h* Dambm 2004, Jl:ea,g,a;a.rdiﬂm

Amendment Rules, ,2004 a8 reqmred under sect:lcrn 8% of the
Haryapa Legisiative Assembiy (Faciiities to Mewbers) Act, 1579,

The Excise & Taxation Department Notification No. 5.0. 213/H.A.
6/2003/3. 60/2004, dated 26th October, 2004, rogarding the Harvana

‘Valie Added Tax (Second Amendment) Rules, 2004, as required

. under section 60(4) of the Baryana Value Added Tax Act, 2003,

The: Bxcige & Taxation Department Notification No, $.0. 242/H A
6/2003/5. 60/2004, dated 27th Qctober, 2004, reparding the Haryvana
Vatue Added Tax {Thind Anrendmant) Bules, 2004, as required under

section 60(4) of the Haryama Value Added Tax Act, 2003,
- The Finance Accounts of the Government of Haryana for the vear

2003-2004 in pursuance of the provisions of Clause {2} of Artcle

T 151 of the Constitition of India.

The Appropriaton Accounds of the Government of Haryana for

" viheyear 2003-2004 in pursuance of the provisions of clause {2) of

Articie 151 of the Copstitution of Tndia,

. TR St % wdE 8 ARV SRR % R TR
TS S gu R GRS T o7 % Rie W agr
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Mr. Speaker : Now, Shr Bhagwan Sahai Rawat, MLA, Chaitperson,
Cormnittes of Frivileges, will present the Eighth Preliminary Report of the Conmmmittes
of Privileges on the matter in regard to the question of alleged breach of privilepe
given notice of by Sh, Poran Singh Dabra, M.L.A. and Sh. Padurn Singh Dahiya
M.L.A. agamst Sh. Jai Parkash Barwala, Ex-M.L.A. (Now M.P.) regarding taking of
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Mock Chair in the Well of the House and showing himself as Speaker of the
Assembly, defying the orders of the chair and challenging and protesting against
the Tuling of the Chair constanily thus commting the conterapt of the House/
Breach of privilegs etc. by Shei Tai Parakeh Barwala, Ex-M.L.A. (now M.F.) on 5th
March, 2002 and wiii also move that the tixte for the presentation of the finai Report
te the Honsa he extended wp to the first sitting of the next Sesgion,

Bnri Bhagwan Sabai Rawai (Chairperson, Comaicitiee of
Privileges) : Sir, T hepto present the Eighth Preliminary Report of the Conenittes of
Privileges on the matier in regard to the question of alleged breach of privilege
given motics of by Sh, Puran Singh Dabra, MULAL and Sh. Padam Sineh Dabiva -
M.LA_ againet Sh, Yai Parkach Barwala, Ex-M.L A, (Now M. P) regarding taking of
Mock Chalr @ S Well of the House and showing himsslf a5 Spoaker of fhe

* Assembly, defying the orders of the Chair and challenging and protesting against
the niding of the Cheir constanty thus commitiing the conterrmt of the Bouge/
Broach of privilege ete, by Shri Tai Paraksh Barwala, Ex-M.L.A. (now M.E.) on 5th
bedarch, 20432

Sir, I also begto TV

That the time for the presentation of the finel Report to the House
be extended up to the first siting of the next Session.

Wir. Speaier ; Modon

That the time for the presentation of the £ina] Report to the House
be extended up to the first sitting of the next Session.

Mr. Speaker : Question o

That the time for the presentation of the final Report to the House
B e beided vy w0 Ghe frs sitting of the next Session.

The Motios was carried.
(i) ot ol B oo, TRoTTeTe S By
Mur. Speaker : Now, Shri Bhagwan Sshai Rawat MILA, Chairperson,

160095 | Committies of Privilepes, will present the Bighih Pretiivinary Repor of e
Cowmitree of Privileges on the matter in regard to the question of alleged breach of
privilege given notice of by Sh. Rajinder Singh Bista, M.L.A. and $h, Rami Kuwar
Saini, M.L.A. apainst Sh. Karan Singh Dalal, M.L.A. for obstnicting and making
uncatied for vemarks against His Excellency, e Governor on 4th Marcl, 2002 and
helping greatly Shri fai Parkash Barwala, Bx-M.L.A. {Now M.B.) in taking Mook
Chair in the Well of the House at the time when the Sabha was in Session on
SthMarch, 2002 thereby cotrmaitting the contemmpt of the House/Breach of privilege
eic. by Shri Karan Singh Dalal, M LA, on 5thMarch, 2002 and will also move that
the tinze for the presentation of the final Report to the House be extended up to the
first sitting of the next Session.
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Shri Bhagwan Sahai Rawat (Chairperson, Comenittes of Privilenss): Sir,
1 beg fo present the Eighth Preliminary Report of the Conwnittes of Privileges on
the matter in regard to fhe question of atleged breack of priviiege given notice of
by Sh. Rajirider Singh Bisla, ML A. and 8h, Ram Kuwar Saini, M.L.A. against Th
Karan Singh Dalal, M.1..A, for obstructing and making uncalled for remarks apajnst
His uxcellency the (mvempr on 4th March 2002 and helpmv greatly Stri Jai
Housc at the tm‘m When the: Sabba wass in ‘\-Essmn on Sth Mamh 2092
therehy committing the conternpt of the House/Breach of prwxlege etc. by
Shr Karan SmghDalal M.LA. on Sth Mareh, 2002 '

Su; Lalso beg to move——

“Thar the time for the p‘-’%ﬂ“!ﬂ.ﬁﬂm of the #ing] Repott to the V{'kmw
be extehded up to the Arar mmng of the next Session.

M. Speaker : Motion movedsr:

That ths tima for the presentation of the fingl Report to the House
be extended up to the first sitting of the next Seasion.

Mr. Speaker : Question ig~

That the time for the presentation of the fivel Report o the House
be extended up to the first sitting of the next Session.

The Motion was earried.

(i) v s i e, i e R e st e i v oo
& fawe

, Mr. Speaker : Now, Shri Bhagwan Sahai Rawat, MU A - Chairmercon,
Commmittee of Privilepes, will present the Eighth Preliminary Report of the Committee
of Privilepes on the matter in repard to the question of alieped breach of privilege
given notice of by Shri Bhagt Ram, M.L.A. and Stri Pawan Kumar, M.L.A, for
coming to/remaining in the weli of the House in utter defience of the Chair and
contimuously argningwith the Speaker, trving to manhandle with the Watch and
- Ward, Staff and throwing a book towards the Chair by Cant. Ajay Singh Yadav,
ML.A, b"edﬂnﬂ a light bok while rushing to well of the House, causing damage to
the Government property by Shri Dharambir Singh, ML A and using
unparliamentary words and. uncalled for remarks ete. in the House by Shri Jagjit
 Singh Sangwan, M.L.A. and thereby conrmiiting the contenpt of theHouse/Breach

of privilege ete. by Capt. Ajay Singh Yadav, MLA, Stiri Dhﬁr‘ambi‘: Smph MLA
: and St Jagjit Singh Sangwan, MLA on 5th March, 2002 and will also move that

the time for the presentation of the final RLpoﬂz to the House be extended upm the
first 51ttmg of the next session.

Shri Bhagwin Sabhai Rawat (Chmrperson Cumnutbee of I’rivﬂeges) 1 Sir,
T beg to present the Fighth Preliminary Report of the Conmitiee of Privileges on
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the matier in regard to the question of alleged breach of privilege given notice of

by Shri Bhagi Ram, M.L.A. and Shri Pawan Kumar, M.L.A. for corming to/remaiving

in the well of the House in uiier Gefiance 'of the Chair and comtimmonsly erguing
with the Spcakc@*, tving to rhanhandls wﬂh tha Watch and Ward Staff and throwing,

abook towards the Chair by Capt. Ajay Singh Yadav, M.L.A, breaking a light box -
while mshmg 1o well of the Touse, C.':I‘llSj_g dsm::age 0o ﬂlﬂ (_: oY n ¢ pmpertv T

by Shri Dhatambiz ‘Singh, M.L.A-and using upparliamentary wurds and uncailed
for remarks etc. in the House by Shii Japjit Singh Sangwan, M. L.A. and thereby
committing the contempt of the Houss/Breach of privilege et by Capt. Ajay
Singh Yaday, MLA, Shri Dharambir Singh, MT A and Bhri J‘agjn: &mgh Banggwan,

MLE gn It ,L Ranch, o

3in, 1 alss beg o move—

' mat +the time for the presentation of the t:m.-.! Rspc;rt to the House
be extended up io the first sitting of the nexst &GSSLOD“_‘_ .

Mr. Speaker : Motion mcwecii_ﬁw» .

- That ths time for the presentation of the final Report fo the House
.. e extended up 16 the firs:.t sitting of the next Session, -

i i
' ‘.

Tir. Speaka : Question is~ :
' That the time for the presentation of thn ﬁ]}.E.l Repm:t to thc Elouse

be extended up io the first su:hmg of the pext %essmn. o

The Monan was carried.
{iv) 10 o g mﬂm‘—t qqoqaoqo e ﬁ:’m‘.@

Mr. ‘ipeaker : Now, Shii Bhag,wm Sahm Rawat, MLA, ,mmpcrscm,
Commrwities of Privileees, will nresent the Bighith Preliminary Report of the Committee |
of Pmmeges on the matter in regard to the quesiion of a.llegeu bre.ach of pﬂvﬂege
given notice of by Dr. Rits Ramy, ML A. and Shii Jasbir Na?kmrM L.A, agamst b
Raghubir Singh Kadian, M.L.A. for coming mlremalmng mine well of the 1161]3&
teating the book of Rutes of Procedure and Conduct of B\Jsme‘-‘,s in the Haryana :
Legislative Assembly, leading to grave misconduct and grave disorder, breaking a-
light box 1 the Houss therehy coniting conterspt of the House/Breach of privilese
ete, by Dr. Raghubir Singh Kadiam, MLA, on SthMarch, 2002 and will also move
that the tme for the presentation of the Gnal churt to the House'be extended upto
the ﬁ:st sitting of fh.& nNext session.

-Bhri. Bhagwan Sahai Rawat (Chairperson, Comamitiee of
' Privﬂege&) : Sir, I beg to present the Eighth Pre’llmmary Repoxt of the Cornmittee
of inleges on the matter in regard to the question of alleged breach of privilese
given notice of by D Stz Ram, ML A and Shri T aghir Mall ur, MLL.A., against
Dr. Raghubir Singh Kadian, M.L.A. for commg tﬂ/rmmmg in the well of the
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[Sh Bhagwan Sahai Rawat |
Houge, tearing the book of Rules of Procedure and Conduct of Business in the
-Haryana Legislative Asseinbly, leading io grave ruisconduct and grave disorder,
‘hraaking a light box in the House thereby committing contempt of the House/
‘Breachof privitege etc. by Dr. Raghubir Singh Kadian, MLA, on Sth March, 2002
Sir, T also beg to move— | o .
' That the tims for the presentation of the final Report to the House
be extended up to the first sitting of the next Sessmn
M Sﬂeaker Motion moved-— ‘
That the time for the presentation of the final Report to the House
bt extesded up o G st sitting of the next Seasion.
Mr. Speaker : Question is—

t

That the time for the prosentation of the final Report to the House
be extended up to the first sitting of the next Session.
The Metion was carried.

ad 2004-2005 ¥ Frq IR SFTAT (Ve fre) wege e
Mz, Speaker : Now the Finance Minisier w1h present the Supplementary
Estimates 2004-2005 (First Instalment).

Finance Minisier (¥rof. Sampiﬁ‘ Singh} : Bir, ¥ beg to present the
Supplementary Estimates 2004-2003 (FirstInstabment),

fesdey FHE) $i RUE WRE S0

Mr. Speaker : Now, Shri Matik Chand Gambhir, Chairpescon, Commwe on
Estirmates wiil present the Report of the Commitiee on Dsilmaies oi the
Suppletnentary Estimates 2004-2005 (First Instalment).

Bhpd Muithc Chand Gaumbhiv (Chairperson, Covmvities an Fafimatesi: i,
I beg ic present the Report of the Committee on Estimates on the Supplementary
Esﬁjﬂat{:ﬂ 200«4-’?00"3 {First Inztalment).

Er@i 2004-2008 % ﬁ‘»rq IE[YR ST (qEeh ) B W
LU T GEn Aaer

M. Speaker : Hon'ble Memhers, now the discuesion and voting an the
'E‘,upp]erncntary Estimnates 2004-2005 (I“n"st Instalment) will take place
- As per past practice and in order to save the time f the House, demands on
the order paper will be deerned to have been read and moved. Hon'ble Merribers
can discuss any demand. They are requested to indicate the demand number on
which they wish to raise discussion,
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That & Supplementary sum not cxceeding Rs. 70,39,000/- for tevenue
expenditare be granted to the Governor to defiray charges that will come in the

course of payment for the vear ending 31st March, 2005 in respect of Demand
No. 1 Vidhap Sanba.

That a Supplemsniary swm oot cxceeding Ra. 52,6080 for tevenus
cxpenditure be granted to the Governer o deftay charges that will come in the
course of payment for fe year ending 31st March, 2005 in respect of Demand
No. 2 General Administration.

That 3 Supplementary sum not exceeding Rs. 53,69,92.000/- for revenue
sxpentituze be wanted to te Governor 1o defray charges that will come in the
course of paytrent for the vear ending 31st March, 2005 in respect of Demand
Heo. 5 Home,

That a Supplementary sum net exceeding Rs. 5,20,49,000/~ for revenne
expenditure be granted to the Governer to defray charges that will come in the

course of payment for the year ending 31t March, 2005 i respect of Iﬁem&nu
No, 5 Excise & Taxation,

That 2 Supplementary sum not exceading Rs. 1,000/ iux revenie
cxpenditure be granted to the Govemer to defray charges that will come in the
cowrse of payment for the yc:ar ending 31st March, 2005 in rmpcc,t of Demand
No. 6-Finance, :

That & Supplementary swm not excewc‘ling s, -,1,&{}91 :‘f\f:»r-‘re;“vemw
expanditure be granted to the Governor to defray charges that will. come i the

cowrse of payment for the vear ending 31st March, 2005 in respect of Demand -
No. 9-Education.

That a Supplementary sum not excacdmg Rs. 4,19,04,000/- for revenne
expenditure be granted to the Governor to defray charges that will comne in the
course of payment for the year ending 315t March, 2005 m respect of Demand
No. 18-Medieal & Public Health.

That a Suppiementary sum not exceeding Rs. 7,39,49,606/- for revemme
sependiture be granted fo the Governor 1o defiay charges that will come in the -
sourse of payrment for the year endimg 31st March, 2005 in respect of Demand
Nu. 11-¥Trban Development. .

That 8 Suppiemeniaty sums 104 exceeding Ra. 48,26,16,2004 for.rovennr

- expenditure be granted 1o the Governor io defray charges hat will come in the

sonrge of payment for the year ending 3 1st March, 2005 i respect of Demand
No. 12-Labour & Employment. '

That a Supplementary sum not exceeding Rs. 55,61,49,000/- for revenne
expendiiure and Rs. 26,060,008/ for capital expenditare be granted to the
Governor to defray charges that will come in the couse of payment for the year
ending 2ist March, 2005 in respect of Demand No. 12-Social Walfare &
Rehabititation,

. That 2 Supplementary sum not exceeding Rs. 2314,34,000:3- for yevenue
expenditure be granted to the Govemor to defray charges that will come in the
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coutse of payrent for the'year ending 31st Mamh 2005 in respec:t of I}emand
Nm 14-Fmd & Sopplies. . . .

Thata 'Supplementaw s not ntc@m’lu‘tg Rs, 70921 00 000/~ fm_' revenng
QAPEH\HLH.LE q.uu A\p. ?;-,66 90 ﬂﬁﬁf- fﬁf Capild.}. G.ipﬁuduud.ﬁ uc ;_;Lﬁu!ﬁd 1] thﬁ' ‘
Govermor todeitay charges that will come i the course o1 payment forthe year
endmg ITsi “wamn., 205 in tespect of Demand nm. m—lrngni:mn. o

et 3 Supilérdatare D 0ot exceeding Rﬁ. mﬁﬁ 57,00 for devérme
expenditure and Rs, 1,68.00,000/- for capital expenditure be grantcd 1o the
GoVernor to defiay charges thas wilh gome in te soRTSe of payrrent for the yoar
-e“ch““ 31st Mar-‘"h, 2003 in respect of Demmd No. 16-Tndustides.

That'a Supplementary swm not exceeding Rs, 13 69,33,000# for teveme
expendmue be granted to the Governor to defray charges that will come in the

courst of payment for the year emdmg 3st Mare“n 2@05 R wspe:ct »af Demand
Ne. 17 Agrlcuiture. -

That a Suml&mentary I~ exceedmg Rs 54, 14@9 H05/- fot rovenue
expenditure be granted 1o the Governor to dﬂﬁay charges that will cumc in the
course of payment for the year eading 21t ) mmw, 2995 = raspect of Dethand
No. Zirﬂunﬂmlmw Development. _
' That o Suppiementary sumn not axcecumg Rs. 22,58, 25,9@9’ for revenue
sxpenditne be granted 1o e Governor to defray charges that will come in the

course of payment for the year endmg 31st March, 2005 m respect of Dmand
No. 23-Transport.

~ That a Supplernentary susm 1ot a,{ceedmg RBe. 1,50,00,800/ for capltal
expenditure be granted to the Governor to defray charges that will come in the

course of payment for the year ending 31$t March, 2005 in respect of Demand
No, 24-Tourism. . -

"'"hn. ’QIlpnlgménmy SR, 1O F‘S\'l"ﬂ?d‘i!’\l‘l’ Be 11,94, I}{} &ﬁﬂf— far r‘nht_gfal
expenditure be granted to the Govemnor o deftay charges that wili' come in the
course of payment for the year ending 31st March, 2005 in respeat of Dexmand
Nz, 25 Lans and Advances by Btate Covernment.

" {Ne member rose {o spezk}

Bar &pmaker  Now, the Gemands will be Pt to me wue c: thr.'. Hc-u'-'.e
Mr, Spealer : ‘{Juestion s

., That a Sl,pplememary sum not e*m:eedmg Rs, 7&,3“ E',".)‘J,’ for TEvenHe
expenditure be gramed to the-Governor to defray charges that will come in the
course of payment for the year ending 31st March, 2005 in respect of Demand
. No. 1-Vidhan Sabha. .

. That a: Suvplmentary surm not excéedmg Rs. 62 ﬁﬂ 000!- for Tevenne
expenditure be granted to the Governor t6°defray charges that will come i the
cousse of payment for the year ending 31st March, 2005 m respect of £ Denand
No. 2-General Administration,



e 2004-2005 & {7 ey s (wweh m; kil rrm‘r (H3v
o JOE WL A

That a Supplementary sum not excesding Rs, 33 ﬁf‘ﬂ,‘ﬂ D0/ for revenue
expenditure be granted to the Governor to defray charges that will come in the
cowrse of payment for the year ending 31st Mazch, 2005 in regpect of Dersand
No. 3-Home.

: - The motion was’ carried.
Mr ‘Speaker Qiestion g

That 2 Supplernentary sum not exceeding Bs, £,20,40.000/- for ravenne
expenditure be granted to the Governor to defray charges that wiil come in the
couree of payment for the year ending 31st March, 2005 in respect of Demand
No. 3-Excise & Taration.

That & Sunolementary sum not excecding Re w@ﬂ‘}w for rovenmue
éxpendivire be granied to the Govermor o defray charges that will come in fhe
course of payment for the vear ending 31st March, 2005 in respect of Dermand
Mo, -Finance. ‘ o

© The motion was carvied. -

Wi Gpeaker : Gussion is—

That 2 SBusnlemertary sum not exeeeding R, 1,000/ for revenue
expenditnwre be granted to the Governor to defray charges that will come in the
course of payment for the year ending 31st March, 2005 in respect of Demand
Me. 9-Edueation, ‘ .

That a Suppiementary sum not exceeding Rs. 4,19,04,008/- for revenue
expenditure be granted to the Governor to defray charges that will come in the

“course of payment for the year ending 3ist March, 2005 in respect of Demand
' No. 16-Medicat & Public Heaith.

That a Supplementary sum not exceeding Ks. 7,89,49,000/- for revenue
expenditure be pramted to the Governor to defray charzes that will come in the
course of payment for the year ending 31st March, 2005 in respect of Demand
Ma. 3i-Urban Developrmant

That a Suppiementary sum not exceeding s, 48,26,16,000/- for revemae
expenditure be granted to the Governor tn defray charges that will come in the

course of payment for the year ending 31st March, 2005 in respect of Demand
Nao, 12-Laboaunt & Fondoyinent. '

That & Supplementary sum: not excecding Rs. 55,61,4%,808/- for revenue
expendiie and R, 20,808,006/ for cepital expenditure e sranted to the Governor
to defray charges that will come in the course of paymeni for the year ending
21t Marsh, 2005 = respect of Damand Na:-‘ 13-Epecinl Welfare & Rohabilitation,

That & Supplementary sum net cxceeding Ra. 2,14,34,000/- for revenue
expenditure be granted to the Governor to defray charges that will come in the
course of payment for the year ending 31st March, 2005 in raspect of Demand
No. 14-Food & Supplies. :

That a Supplementary sutn ot exceeding Rs, 70,21,@0,000;9 for revenus
sxpenditure and Rs. 99,66.00,000/- for capital expenditure be gramted to the
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Governor to defray charges thas will come in the course of payment for the year
ending 31st March, 2005 in respect of Demand No. 15-Trrigation.

That 3 Supplm&‘ntaw sum 1ot excaedmg Rs. 18.75,57.080/- for revenue
sxpenditure and Rs. 1,68,00,000/- for capital expenditure be granted to the
Ciovermor w defray charges that will coms iy the covrse of payioent for the year
ending 31st March, 20605 in respect of Demand No. 16-Indugiries.

Thata Supplewemﬂry sum net exceeding Rs. 13,69,55,000/- for revenue
expaudltum “be granted to the Goverpor to defray charges that will come in the
pourse of neyvment for the year ending 31st March, 2005 in respect of Demand
Nm 17-Agriculinre.

. The motion was carried.
Mr Speaker : QLesmn B

That a Supplemnentary sum not excescung Rs. 54,14,39,000/- for revenue
expemditure be granted to the Governor to defay ::‘rmrges that will come in the
conrse of payment for the year ending 31st T\J‘aﬂ‘h, 2005 m rasmci of Pemand
No. 21-Community Development.

The metion was carried.
Mr. Speaker ; Question is—

That a Supplementary surm not sxceeding Rs. 28,00,25.000/ for revenus
expenditure be granted to the Governor to defray charpes that will come m the
course of payment for the vear ending 31st March, 2005 in respect of Demané
No. 23-Transport.

That a Supplementary sum not exceeding Rs. 1,50,00,000/- for revenue
expendituré be granted (o the Governor to defray charges that wili come m the
course of payment for the vear ending 31st March, 2005 in respect of Demand
No. 24-Tourism. '

That & Soprlementary sun not excesding Ry, 18 24 80,068/ for tevenne
expenditare be granted to the Governor to defiay c‘wrges that will come i the

_course of payracTit for the year ending 31st Mazch, 2005 in respsct of Demand
Ne. 25-Loans and Advances by State Government. ‘

The mobon was cavried,

i, ﬁaﬁquﬁ‘i"w(aﬁ—-?ﬁ)ﬁﬁ 2004(@%6?#?%:
QIR G TICH 20T )

Mr. Spealmr Now, a Minister will move that the Haryana Municipal
(Amendment) Bill, 2004 as p"iS‘%Gd by the Haryana Vidhan Sabha on 29th S&ptember
2004 be reconsidered in the light of the observation contained in the message
dated the 26th November, 2004 from thé Govemm of Haryana wﬂh a view to
reconsider it keeping in view the following facts
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¥1. The Bill Soes niot sesm to have considered the effect of the proposed

amendment wuder which the newly elected members of the
Mamicipalities, though having been declared elected, wounld be
prevented from holding office for an unusuaily long period f.e. il
the publication of their names in the official gavette ; thus creafing
2 possible scenasio where v individusis could be treated as alacted

- representatives, leading to an uuprecedented znd snomalous

stwation which would have the de facto result of curtailing the term
of the earliey elected representative.

. The Bill alse doos not seem to have considered that a period of 45

days is rormally required for conducting Municipal elections. In
1994 and 2000, the State Hlection Commission fook 4% and 41 days
respectively to cotmplete the process of Municipal elections. In the
case Punjeb Panchayati Union Fersus State of Punjsh and others
(reported az AR 2002 Punjab & Haryana page 356), the Hon'ble
Htg; ezt of Punjab & Haryans hag held as followe -

-ona cembingd reading ofthe provisiens in Secdon 29, 364 apgd
209 awngwith pact IX of the Constitution, it appears that the State
Government can initiate process of clections prior to-the date on
which the term of the existing Panchayats is due to expire. How
ek prior 7 It would depend upon the simation at's partieniar
point of time. The Constitution and the Act do not prescribe any
period. Thus, nio hard and fast mile can be laid down. Normally, the
period shail only be such as may, of necessity, be noeded by the
authority to complete the process of election...”

The sbove mentioned facts maake it evidont that as per the existing
provisions of the Haryana Municipal Act, 1973, the process of

slection can be satdsfactorily conducted withowt infoducing the
propoged Amendmens”

Finanee Minister (Prof. Sampat Singh) : Sir, Thee 0 Ve

Hl‘

That the Haryana Mumicipal {Amendment) mll Zﬁﬁd as passed by
the Haryana Vidhan Sabha on 25th Septerriber, 2004 be reconsidered
in the light of the observation contained, in the message dated the
26t Movember, 2004 from the Govemnor of Taryans with a view
recomsider & xeeping i view the follawing facts —

The Bill does not seem to have considered the effect of the proposed
amendment under which the pewly elected members of the
Municipalities, though havitig been declared elected, would be
prevented from holding office for an unusually long period i till
the publication of their names in the official gazette, thus creating a
possible scanario where two individuals could be treated as elected
Tepresentatives, leading 1o an unprecedented and anomalous

+ . situation which would have to the de facto result of curtailing the

.- term of the earlier elected rppresentativc.
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2. ‘U'he Bill also does not seem to have considered that a period of 43

days is nommally required for conducting Mumicipal elections, In
1994 and 2000, the State Flection Commission took 49 and 41 days
respectively 1o comiplete the process of Municipal elections, Inthe

case Pumjsb Panchayst Unicn Versus Staie of Pugjab and others

* {reported as AIR 2002 Purdab & Haryana page 358}, the Houble

High Cours of Puniab & Harysna has held az follows

. % o6 3 combimed reading of the provisions in Ssctien 20, 29-A and
. 269 alongwith part IX of the Consdmtion, 7t appears that e Sy

{yovernment can imbate process of elections prior to the date on
which the term of the existiog Panchayats is due o expme. How
miach. prior ? It would depend upon the situation at'a particular

point of dme, The Constitution and the Act do nut prescribe any

petiod. Thus, no hard 2ud fast rule can be laid down, Normally, te

“meriod shall only be such as may, of necessity, be needed by the
‘anthority to compleie the process of slechion...”

- The above mentioned facis make it evideni ihat as per the existing
provisions of the Haryana Municipal Act, 1973, the process of

election can be satisfactorily conducted without introducing the
proposed Amendment.”

Mr. Spesker : Motonmoved—

That the Harvana Municipal (Amendment) Bill, 2004 as passed by
the Haryana Vidhan Sabha on 29th Septeraber, 2004 be reconsidered
in the Hght of the observation comained in the message dited the
26tk November, 2004 from the Governor of Haryana with a view to
reconsider it keeping in view the following facts -

. The Bili does not seerm o have considered the effect of the proposed

armendment nnder which the newly elected members of the

‘Municipalities, though having been deciared elected, wonld be

prevented from holding office for an unusually Jong period f.e. tiil
the pubHeaticm of theis names inthe official gazette, thus creating a
possible scensrio where two individuals could e treated as glected

. representatives, leading to an unprecedented and anomalous

sifuation which would have to the de facto result of curtailing the
term of the earlier elected representative.

. The Bill also does not seem to have considered that a period of 43

days is normally required for conducting Municipal glections, In
1994 and 2000, the State Election Commission took 49 and 41 days
respectively to complete the process of Municipal elections. In the

- case Punjab Panchayati Unjon Versus State of Punjab and others

(reported as ATR 2002 Punjab. & Haryana page 356), the Hon'ble
High Court of Punjab & Haryana has held as follows -

i
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“...on a combined reading of the provisions in Section 29, 29-A and
209 alangwith part IX of the Constitution, it appears that the State
Government can initiate process of elections prior to the daie.op
which the term of the existing P.mchay&ub iy due to expire. How
much prior 7 It would depend upon the situation at a pamcuiar
point of time. The Constitution and the Act do not' orescribe any
period. Thus; ne hard and fast mile can be laid down. Normwally, the
period shall only be sueh as may, of nec essmr be needed by the
authority to compiete the pmceafa of eléction...”

The sbove mentivomed facts make it evident that as per the existing

provisions of the Haryana Mmicipal Act; 1973, the process of
. dlection can be satisfactorily conducted without iz:‘imdu:ing ths
B ptopmm Amendment.”
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“The above mentioned facts make it evident that as per the existing
orovisions of the Haryana Municipal Act, 1972, the process of
election can be satisfactorily conducted, without introducing the
proposed amendment.”
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“How much prior 7 1t would depend upon the sitwation at a particular
point of time. The Constitution and the Act do not prescribe any
period, Thus, no hard and fast rule can be laid down.”
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Question is—

‘.il .

That the Haryans Musicipal (Amcndment) Bill, 2004 as passed by
the Plavyses Vidhas Habha op 20 Repternher, 7i0M be veconsidered
in the light of the ohservation contained in the messape dated the
Z6th November, 2004 from the Governor of Haryana with a view to
reconsider it keeping in view the following facts :—

The Bill does not seemn 16 have considered the offect of the proposed
amendment under which the newly elected members of the
Municipalities, thongh having been declared elected, would be
prevented from holding office foi an unusuaily iong period f.e. i
the publication of their names in the official gazette, thus creating
apossible scenario where two individuals could be treated as elected
representatives, leading to an unprecedented and anomalous
situation which would bave the de facto result of curtailing the
term of the earlier elected representativa.

The Bill aiso does not seermn 1o have considered hat 2 peniod of 43
days is normally required for conducting Municipal elections. n
1094 and 2000, the State Blection Compaission took 49 and 41 days
respectively to complete the process of Municipal elections, In the
case Pumjab Panchayati Union Versus State of Punjab and other
{reporied as ATR 2002 Punjab & Haryans pages 356), the Hon'ble
Hizh Court of Punjab & Haryana has held as followe o

‘.00 a combined reading of the provisions in section 2%, 25-A and
209 alongwith part T of the Constitution, it appears that the State
Government can initiate process of elections prior to the datz on
which the termn of the existing Panchavais 1s due o expive. How
much prior 7 It would depend upon the situation at a particular
point of time. The Constitution and the Act do not prescribe any
period. Thus, no hard and fast rule can be laid down. Normally, the
period shall only be such as may, of necessity, be needed by the
authority to complete the process of election...”

The above mentioned facts make it evident that as per the
existing provisions of the Haryana Municipal Act, 1973, the process
of election can be satisfactorily conducted, without mtroducing
the proposed Amendrnent.”

The motion was lost.
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My Speake Ncm }m oﬁ.sa will consider the 1231 claige by clanse,

L Clause 2
Mr, Speailcer : Question is—
That Clanse 2 stand part of the' Bill,
The motion was carvied.
. L Clamse 3
Mr. Speakier : Question is—
| That Clause 3 stand part of the Bill.

The motion was carried.

i Ei_auée H

M Spcak_er H Queq 13T Fjene

That Clanse 1 stand part of the Biil,
The mation was cgrrierl.f..
Enacting Forpula
Mr. Speaker ¢ Question is— -
"That Enacting F mn-nu]a bu ihe Lnacnng Formu&a of the Biil.
The motwn wes c.z*rze-d
o Title |
Mr. Speaker ; Question is— .
Thax Titlebe the Title of the Bitl

The moﬁon was carvied.

. Speaker : New, a Minister will move that 1he Bill be passed again.

“mam:c Mmmmr (""ro Samnat ergl*} S, 1 beg o move-
| 'Ihat fhe Blﬂ be passed agam
‘Mr. Spe;aker : Motion mpoved-.
 That the Bill be passed again.
My Speaker ¢ Q‘uesﬁ;h 1
That the Bill be passed again,
The motion was carried as passea’ earlier

F
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Wir. Speaker : Now, a Minister will move that the Hmaha Munieipal

Con

Corporation (Second Amendivent) Bill, 2004 as passed by the Harvana Vidhan

Qaivha on 2940 Septerpher, 2004 be reconsidered in the Hght of the observation

mv B

“contained in the message dated the 26th Novermber, 2004 fom the Governor of

L‘eu yaua with a view io :ammﬁer it keeping i view the following facts -

“1. The Bill does not seem to have considered the effect of the proposed
Camendment under which the newly elected members of the
Municipal Corporation, thongh baving been declared elected,
would be preveniad from holding office for an unusuatty lony period

- fe. till the publication of their names in the official gazette, thus
creating 4 possible scenario where two mcav:.luula could bs weated

" s elected representatives, leading to an uaprecedented and
anonmlous situation which would have the de facio result of

rlu‘g’liﬂ.}*lﬂg ‘i‘h’ﬂ TRV n.'? n.: pa'- p'r nlr'.r tn_mﬁ I@Pm&ﬂn’tﬂti\‘ C5,

f.}

ke Bl alsc does not seem o hrwa songidered: that aperiad of 45
days is required for tonducting Mummpal Lomoraiwn elections.

Tn 1994 and 2000, the State Election Comnigsion took 44 and 42
days respectively o complais he process of Mum‘mal Corporation
elections. In the case Pumjab Panchayatl Usicn if?:rs.,m State of
Punjab and other (reported as AIR 2002 Punjab & Haryana page

a . 356), the Hon'ble High Court of Punjab & Haryana has held as

follows :—

“_.on a combined reading of the provisions in section 29, 29-Aand
" 209 alongwith part IX of the Constitution, it appears that the State
Government can imtizte process of elections prior to the date on
which the term of the existing Panchayats i3 due to expire. How
mnch prior ? It would depend upon the sitwation at a partculas
. point of time. The Constitution and the Act 40 not prescribe any
~ period. Thus, n6 hard and fast rule can be laid down. Normally, the "
" period shall oply bé such as may, of necessity, be needed by the?
authority 1o complete the process of slestion,,.”

The abeve mentioned facts meake it evidant that as per tue existing
provisions of the naryam Municipal Corporation Act, 1994, the
process of election can be satisfactor ily comducted, without
muadm.z}g the proposed amendment

17.00 '?»lT?T Mr. Speaker + Motion oved—

That the Haryana Mumc1p31 Corporation (Smccmd Amendment)
Bill, 2004 as passed by the Harvana Vidhan Sabha on Z%th
. September, 2004 be reconsidered n the light of the observation
" contained in the message dated the 26th Novernber, 2004 from the
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Govemor of Haryana with a view to reconsider it keeping in view
the following fact: —

The Bill does not seem to bave considered the effect of the proposed
amendment under which the newly elected members of the
Mumicipal Corporation, though having been declared elected,
would be prevented from holding office for an wmusually long period
i.2. il the publication of their names In the official gazeite, fus
creating apossible scenario where two individuals could be treated
a5 elected remresentatives, leading 1o an unprecadented and
anomalous sittation which wonld have to the de facte result of
curtailing the term of the éarlier elected represeniaiive.

The Bill alse doet net seerm to have considered that a period of 43
days is reqguired for conducting Municipal Cosporation clections.
In 1994 and 2000, the State Election Commnission took 44 and 42
days respectively to complete the process of Mumicipal Cotporation
elections. W the case Punjab Panchayati Union Versus State of
Funjab and sther (feported 38 AR 2002 Punjab & Haryans page
356), the Hon'ble High Court of Punjab & Haryana has held as
follows —

“__ona combined reading of the provisions in section 29, 29-A and
209 alongwith part IX of the Constitufion, it appears that the State
Grovermment can Tmitiate process of elections prior to the date on
which the term of the existing Panchayats is due to expite. How
rmch prior ¢ It would depend upon the situafion at a particular

 point of time. The Comstitution and the Act do not prescribe any

neriod. Thus, no hard and fast rule can be laid down. Normually, the
period shall only be such as may, of necesmty, be needed by the
authomity w complete the process of election...

The above mentnc-ned facts moake it evident that 25 per the existing
provisions of the Haryana Municipal Corporation Act, 1994, the
process of election can be satisfactorily conducted, witheut
introducing the propesed amendment.”

M, Speaker : Question s

.

That the Haryana Municipal Corporation (Second Amendment)
Bill, 2004 as passed by the Haryana Vidhan Sabha on 29th
September, 2004 be reconsidered in the light of the observation
contained in the message dated the 26th November, 2004 from the
Governor of Haryana with a view to reconsider it keeping in view
the following facts —

The Bill does not seem to have considered the effect of the proposed
amendment upder which the newly clected members of the
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Municipal Corporation, though having been declared elected,
would be prevented from holding office for atunusnally long period
f.e. till the publication of their names in the official gazeite, thus
creating apossible seenario where two mndividnals could be treated
as elected representatives, leading to an unprecedented and
anomaions situation which would have the de facre result of.

curtailing the term of the earlier elected renregentatives,

The Bill also Goss not seem to have considered that 4 period of 45
days is required for conducting Municipal Corporation elections.
1 1994 and 2000, the Biate Bloction Conmmission ook 44 and 42
days respectively o complets the process of Municipal Corporadon
elections, In the case Punjab Panchayati Union Fersus State of
Punjab and other (zeported as AIR 2002 Punjab & Haryana page
356), the Hon'ble Fiigh Court of Punjab & Harvana has held as
follows :—

“...on a combined reading of the provisions in seciion 25, 25-A and
209 alongwith part IX of the Constitution, if appears thai the State
Government can initiate process of elections prior to the date on
which the term of the existing Panchayats it due to expire. How
mwch priot 7 It would depend wpon the siwaton at a partivalas
point of time, The Constitation and the Act do not prescribe any
poemod. Thus, no hard and fast rule can be laid dovn. Nommally, the
period shall only be such as may, of necessity, be needed by the
authonity to complete the process of election.

‘e above mentioned facts make it evident that as per the existing
provisions of the Haryana Municipal Corporation Act 1994 the
nrocess of election can be satisfactorily conducted, without
introducing the proposed amendment.” '

The motion was lost.

M. Speaker { Now, the Mouse will consider the B clause by clanse. Now,
clause 2 will be aken up. ‘
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Elo THEN e it « sorw wEeg, ¢ ¢ ¢
Y T f « wfrpy W, @F B a9 & | Speaker Sir, he is casting
aspersions on the Chair. 3 et % ary & o ward |
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et erger+) OFR RO verar BYET & T WO 7 GT9 Rie el B, il & e 89
Clause 2
iy, SPeaThar § A FUesiion te
That Clpnse T srand part of the BiL
The mation was carried,
7 Clanse 3
My, Speakier : Juestion lg—
That Clavse 3 stand part of the Rill.
The motion was carried.
Clagse 4 |
Mr. Spéaker : Question is—
“That Clause 4 stand part of e Bill
The motion was carried.
Clause 1
© Mr. Speaker : Question is—
| That Clanse 1 stand part of the Bill.
The motton was carried.
FEnacting Formola
Mr. Speaker ; Question 18—
That Bracting Fommula be the Enacting Formula of the Bill,
The motion wes carried.
Title
Mr. Speaker : Question 1s—
That Title be the Title of the Bill.
The motion was carried.

¥R % eTeee et i e |
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Mr. Speakcer : Now, a Minister will moave that the Bill be passed again.

Finanece Minisier (Prof. Sampai Singh) : Sir, Theg 1o move.

That the Bill be passed again.

Mir. Speaier : Motion moved--

That the BEill be passed apain,

Mr. Spealer : Cuestion is—

Thetihe Bill be passed again.
The pmotlon vz carrisd a8 pasged sarlior

3. f%?ﬁmmnmﬂw(ﬂwmaﬁz)ma POGE (gﬂﬁ‘m*\rzﬁmv

TRV W B R T

Mr. Speaker : Now, 2 Minister will move that the Flaryana Panchayati Rﬂj
{Second Amendmient) Bill, 2004 as passed by the Haryana Vidhan Sabha on 20tk
"?:Emte:mbm 2004 be reconsidered in the light of the observation contained in the

message dated the 26th Nevember, 2004 feom the Governor of Hary..na with a view
o reconsider it keeping in view the following facts —

“1‘

)

T Bill does not seem fo have considered the effect of the proposed
amendment under which the newly elected members of the
Panchayati Raj bodies, though having been declared elected, would
be prevented from holding office for an umusually long period i.e.
tll the publivation of their names in the official pazette, thus creating
# possible scenario whers two individuals could be treated as elected
representatives, leading to an unprecedented and anomalous
sination which would have to the de facio result of curtailing the
et of the earlier elecied representative.

‘The Bill alse does not seom fo have considered that'a period of 28
days is required for conducting the Panchayat. elections. In 1994
end 2000, the State Election Commiseios wok 21 and 72 days
respectively to comopieie the process of Panchavai elections. In the
case Punjab Panchavail Union Versuy Siate of Punjab and other
{reported as AIR 2002 Punjab & Haryana page 356), the Hon'ble
High Court of Punjab & Haryana has held as follows e

*...on a combined reading of the provisions in section 20, 29-A and
209 alongwith part IX of the Constitution, it appears that the State
Government can, initiate process of elections prior to the date on
which the termn of the existing Panchayats is due to expire. How
much prior ? It would depend upon the simation at a particular
point of time. The Constitution and the Act do not preseribe any
period. Thus, no hard and fast nile can be laid down, Normally, the
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period shall only be such as may, of nec:ef-ssity, be needed by the
authority to complete the pmcrs&s of election...

Thervefore, the existing provision ()‘f Section 161 () Of the Haryapa
Panchayati Raj Act, 1994 is more than adequate to complete the
process of election and to meet any exigency whatsoever.”,

Finance Minisier : Sz, Tbeg to move-~

¢¢1

That the Haryang Panchayati Raj {Second Arendment) Bill, 2004
ag “*ESLd 'Hr tha ’32‘"171 a Widhan Sabha on 20th S"‘p“ﬂlﬂbiﬂ‘ 2004
ha recmmdcmd in the lght of the obgervation comained in the
message daied the 26th November, 2304 from the Govermor of
Haryana with a view to reconsider it keeping in view the following
facky s '

. The Bill does not seem to have considered the effect of the proposed

amendroent under which the newly elected members of the
Panchayati Raj bodies, though having been declared elected, would
be prevented from holding office for an umisually long period Le.

i1l the publication of their names in the official gazette, thus creating
2 possible scenario where twe individuals conld be freated o elected

represeniatives, leading to an uprecedented and anomzlous

. slmahon which would have the de facro vesult of curtailing the

-af the earlier elected representative.

2 The Bﬁi alm does not seem to have considered that a period of 28

days.ig reqitired for conducting the Panchayat elections. In 1994

- and 2000, the State Election Commission took 21 and 23 days
 resnectively to complete the process of Panchayat elections. In the
-¢ase Punjab Panchayati Union Versus State of Punjab and others

{(1eporied az AIR Z00Y Pugjab & Haryana page 356), the Hon'ble

H h.C ourt of Punjab & Haryana has held as follows :—

L OR B cumb.md raading of the provisions & section 28, 26-A
and 209 alongwith part EX of the Constitution, it zppears that the
State Coverinnent oxn haitiale provess of slections prior t (e date

-gn which the term of the existing Panchayais is due to expire. How

minch prior 7 Tt would depend upon the situation. at a particular
point of time. The Constitution and the Act do not prescribe any
period. Tihus, 10 hard and fast rule canbe laid down. Normally, the
‘period shall only be such as may, of mc,ﬁs.s.ﬂy “be nesded by the
authority to complete the process of clection...

There, the existing provision of Section 161 (1)(1) of the Haryatia
Panchayati Raj Act, 1994 is more than adequate to complete the

- process of election and to meet any exigency whatsoever.”

A
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My, Speaber : Moilon moved—

That the Heryaoa Panchayati Raj {Sc,mmd Armendraent) Bl 2004
as passed by the Haryana Vidhan Sabha on 29th September, 2004
bo reconsidered in the light of the obssrvation contatned &y the
message dated the 20tk November, 2004-from the Governor of
Haryana with 2 vu’:w 10 rec:onsmer 1t keeping In view the foliowing
facts

“1. The Bill dnes ot seem 1,0 thL Gonsldﬂmd the eﬂ:ect of the proposed
amendment under which the newly elected members of the
Panchdyat Raj bodies, though having been deciared elecied, wouid
he prevented from holding office for an unusually long period i.e.
1 the publication of their narnes in the official gazette; thns creating
8 pessible scenario where two individuals could be treated ag élgcted
representatives, leading to an unprecedentzd and anomalous
sitnation which would have the de ficto result of curtailing the
torm, of the earlier elected representatives.

2 The Bill also does not seem t¢ have considered that a period of 28
days is required for conducting the Panchayat elections. In 1994
and 2000, the State Flection Comrmission took Zi and 23 days
respectively 10 complete the process of Panchayat elections. in the
case Punjab Panchayati Union Versus State of Punjab and others

_{reported as ATR 2002 Punjab & Haryana page 356), the Honble
High Court of Punjab & Haryana has held as follows :—

....... on a combined reading of the provisions in section 29, 29-A
and 209 zlongwith part TX of the Constityton, it appears that the
State Government can initiate process of elections prior to the date
on which the term of e existing Panchayats is due to expire. How
mich prior 7 It would depend upon She simatios 5t & particular
poimt of time. The Constitution and the Act do not prescribe amn
period. Thus, no hard and fast rule can be Jaid down. Normaity, the
penod shall only be such as may, of necessity, be aceded by the
authority 1o commplate the process of slection, ™

Thevefore, the existing provision of Section 161 (1)(1) of the
Haryapz Panchavati Kai Act, 1964 iz more thap adequate two

complete the process of election and to maet any cm&,ency
whatsoever.”
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g AT R | (9%) e fermn & 1% There are four courses open to a Governot....

f} % ¥ e SR WEiET, SF T wrhe e k|

Mr. Speaker : Mange Ram I, please sit down, It is not a marter of nght

. Wito T 5 - ofeter e, A SR TN (wﬁ*@

o oo ART-AR | () AR R e ke F1 (@) A o e B AR
ST

Prof. Sampat Singh: : it is mentionedre

“Governor’s assent to a Bill.”

(31) a%, g s forer 21 (WR)

“There are four courses open to 2 Governor to whom Bill passed by a State
Legﬁlamre iz presented for assent to the Governor,

1. Agzents

2 Withholds

3. Reserves

4 Returns the Bill, if not a Money Bill for reconsideration with his

message, “This 15 to be done as soon as posmble aftcr the
presentation of the Bill”.
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That the: Harvana Panchayat Raj (Second Amendments Bill, 2004
as passed by the Haryana Vidhan Sabha on 29th September, 2004
be reconsidered in the light of the observation contained in the
message dated the 26th November, 2004, from the Govemor of
Haryana with a view to reconsider it keeping in view the following
facts —



ey wrad (1391

“1, - The Bill does not seem to have considered the effect of the proposed
amendment under which the newly clected members of the
Panchayati Raj bodies, though having been declared elected, would
be prevented from holding office for an upusually long period Le.
till the publication of their names in the official gazette; thus
creating a possible acenario where two individoals covld be treated
as elected representatives, leading to an unprecedented and
anomalous situation which would have the de facto result of
curtailing the term of the earlier elected representative.

2. The Bill also does not seem to have congidered that a period of 28

days is required for conducting the panackayat elections. In 1994
and 2000, the State Election Commission took 21 and 23 days
respectively to complete the process of Panchayat elections. In the
case Punjab Panchavati Union versous State of Punjsh and others
(reported as AIR 2002 Punjab & Haryana page 336), the Hon'ble
High Court of Punjab & Haryana has held as follows—
“... om a comnbined reading of the provisions in Section 29, 20-A
and 209 alongwith part IX of the Constitution, it appears that the
State Government can initiated process of elections prior to the
date on which the term of the existing Panchayats is due to expire.
How mneh prior? 1t wonld depend upon the situation at a particular
point of time. The Constitation and the Act do not prescribed any
pericd Thus, no hard and fast rule can be laid down. Normally, the
period shall only be such as may, of necessity, be needed by the
authority 10 complete the process of election....”

Therefore, the existing provision of Section 161 (1X3) of the
Haryana Papchayati Raj Act, 1994 is more than adequate to
complete the procesy of ¢lection and to meet any exigency

whatsiver.”. .
The motion was lbsr.
My, Spesker : Mow, the House will consider the Bilt Clause by Clanse.
lourse-i
My, Spearer : Question is— .
That Clause 2 stand part of the Biil.
The motion was carried.
Chisiien-3
Mir. Speaker : Question is—
That Clause 3 stand part of the Bill.

The motion was carried.
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Clauma-l
Mr. Speaker : Question is--—
That C‘laus.e 1 stand part of the Bill,
" The motion was carried. .
Enacting Formula
Mz, Speaker : Question is—
Thai Enacting Formula be the Enacting Formula of the Bill.
‘ The motion was carried.
Titte
‘M. Speaker : Question is—
| That Title be the Title of the Bill.
The motion was carried.
Mr. Speaker : Now, 2 Minister will move that the Bill be passed again.
Finance M:mster (I?‘riif. Sampat angh) : Sir, I beg to move—
That the Bill be ﬁass&d agatn.
Mr Speaker : Motion moved—

That the Bill be passed again.
Mr. Speaker : Questionis—
That the Bill be passed again.

The motion was carried as passed earlier.

& gframon Sftfsfe e (arfiedie) fam, 2004
Mr. Spezker : Now. 2 Minister will introduce the Haryang Official
Langnage {Amendment} Bill. 2004 and alse move the motion for its consideration.

Finance Minister (Prof. Sampat Singh) : Sir, 1 introduce the Harvana
AT T Lonpuags fA :—-\.ﬁﬂ-ﬂmn%ﬂ H11! 200

nags {Amendome
Bir, Tabuo heg i move—.
That the Harvana Official Language (Amendment) Bill be taken
W0 SOtSIOSTEIDn & GO0,
Mr. Speaker : Motion moved--

That the Haryana Official Language (Amendment) Bill be taken
into consideration at once.

EF
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M. Deputy Speaker : Please take your seat.

Dr. Raghuvir Singli' Kadian : Députy Speaker Sir, ¥ ® % ¥ # &
(Intexmption) ‘ )

,' (At this sfage; DPr. Raghuvir Singh Kadian did not resume his. seat and
comtipued speaking.)

Myr. Deputy Speaker : I name Dr. Raghuvir Singh Kadian. He may please
leave the House. (Interruption).

" Dr. Raghuvir Singh Kadian : Deputy Speaker Sir, * * * + # »
" (Interruption)

(At this stage, Dr. Raghubn‘ Singh Kadian continued argwng with the
Deputy Speaker.)

Mr. Deputy Speaker : Nothing to be recorded. Dr. Raghvir Singh Kadian
you may please leave the House. ‘
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Sir, I beg to move--

. That Dr. Raghuvir Singh Kadian be suspended from the service of
the House for his misconduct, most irresponsible behaviour
unbecoming of the Member of this august House and his grossly,
disorderly conduct in the House for the remainder of the session.

Mr. Deputy Speaker : Motion moved—
That Dr. Raghuvir Singh Kadian be suspended from the sexvice of
the House for his misconduct, mosi irmesponsible behaviour
digorderly conduct in the House for the remainder of the session.
By, Dreputy Speaker : Guastion is—

Tha: Dr. Raghuvir Singh Kadian be suspended from the service of
the House for his misconduct, most irresponsibie behaviour
unbecoming of the Member of this augast House and their grossly,

disorderly conduct in the House Tor the remalnder of the session,

The morion was earvied,
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Mr. Deputy Speaker : Question is—

That the Haryana Official Langua-.gc {Amendment) Bill be taken
into consideration at once. ' o

The motion was carried.

Mr. Deputy Speaker ;: Now, the House will congider the Bill Clause by
Clanse.

 Clange-2
Mr. Deputy Speaker : Question is—
"That Clause 2 stand part of the Bill

The motion was carried.

:

" Clauses3
M. Deputy Speaker : Question jis—
That Clavse 3 stand patt of the Bill,
; The motion was carried.
. Clause-4
Mr. Déﬁuty Speaker : Question jg-
' That Clagse 4 stand part of the Bill.
The motion was carried,
Clause-1
M. Deputy Speaker : Question is—
Thar Clanse 1 stand part of the Bill,
| The motion was cairied.
Enacting Vormulia
Mir. Depmiy Speaker @ Question is-—
That Banctins Hormuly ha zﬁa Enacting Formuls of the BAL
The motion wdx_mrrfed,
Titke
M. Deputy Speaker : Questionis—
That Title be the Title of the Bill.

the motion was carried.
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Mr. Deputy Speaker : Now, a Minister will move that the Biil be passed.
Finance Minister (Prof. Sampat Singh) : Sir. [ beg to niov&—
That the Bill be passed.
Mr. Deputy Speaker ::Motinn moved—
That the Bill be passed.
Mr. Deputy Speaker : Question is—
That the Bill be passed.

The motion was carried

& afaon gea suv dd Ba, 2004

Mr. Deputy Speaker : Now, the Parliamentary Affairs Minister will
introduce the Haryana Health Care Workers Bill, 2004 and will also move the
motion for its congideration.

Finance Minister (Prof. Sampat Singh) : Sir, 1 beg to introduce the Hmyana
Heaith Care Workers Bill, 2004

Sir, I also beg to move—

That the Haryana Health Care Warkers Bill be 1aken 1o
comzideration at once.

Mr. Deputy Speaker : Motion moved—

That the Harvana Health Care Workers Bill be taken into
consideration at once.

Mr. Deputy Speaker : Question is—

That the Haryens Hoalth Care Workers Bill be fzken into
conslderation at once,

The motion wis carried

Mor. Peputy Speaker an the House will consider the Bill Clause by
Clhuine,

Sasis Camunw:.‘ ‘Lé; i ﬂia&e&-&: I
Mr. Diepuiy Speaker : Question is—
That Sub Clause (2) of Clause | stand part of the Bill.

The motion was carried..
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Sub Clause (3) of Clavse 1
Mr. Deputy Speaker : OQuestion is-—
That Sub Clause (3) of Clause 1 stand part of the Bill.
The motion was carrigd.
Chmses 2to 24
Mzr. Deputy Speaker : Question is—
Thart Clanses 2 o 24 stand part of the Bill,
The motion was carried.
Sub Clanse (1) of Clause 1
Mr. Deputy Speaker : Question is—
That Sub Clause (1) of Clause 1 stand part of the Bill.
The motion was carried.
Enacting Formula
Mr. Deputy Speakey : Question 15—
That Enacting Formula be the Enacting Formula of the Bill.
The motion was carried.
Title
Mr. Deputy Speaker : Question is—
That Tide be the Title of f Bill
The motion was carried.

Mr. Deputy Spesker ; Now, a Minister wifl move thas the Bill be

oyl
Fingroe WMinieter (Prof. Bampnat Singh) : Siv, Thog o move—
That the Bill be passed.
Mr. Deputy Speaker : Motion moved—

That the Bill be passed.
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Mr. Deputy Speakef : Question is—
That the Bilt be passed.

The motion weas carried

M. Deputy Speaker : Now, the House stands adjousned 1l .30 AM.
HOMOITOW. ‘

18.3% hrs {The Sabha then *adjoumed tll 5.20 AM. on Thursday, the
2nd Dacember, 2004

39417-H.V §.-H.G.P., Chd.






